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JOINT INSPECTION REPORT ON THE MATTER

OF

ANLIRAG SIIAfrJilyrYl;, grATE &F U.r.&ll\m.
o.A. tw,7.affiM

.{

1. Background:

Hon'bleNGT, Principal Bench,New Delhi passed orderon 20.12.2022 in the matter af Anurag
Shcrma Vs. State of U,P. & Attr P. A. Na.72512022) to verif, the factual position regarding

compliance with EClConscnt Conditions and environmental norms by the project

proponent.

Retevant para of the Hon'ble NGT order is as below: -

"....7. In view of tle emefinents made in the application and reply liled by
the project proponenL we consider il appropricite to constitute o Joint
Committee to verify ttv fwtual pasition regarding compliance with
EC/Consent Conditions and enviranmental norms by the project
proponent. Accordingly, we constilute a Joint Committee eomprising of
representatives of Centml Pollution Control Board (CPCB), . Uttar Pradesh

Pollution Control Baard (UPPCB), Regional Office-Minktry of
Environment Forest and Climate Change (MoEF&CC) at Luchww, the

Deputy Conservator of Forest, Jhansi and the Distict Magistate-
Lalitpur, U.P. to undertakc visrt to the site within fiio weeks and verify
the factual position regarding compliance with EClConsent Conditions
and ernironmeatal norms by the projecl proponent und submit rts report
within one month by enwil at judicial-ngt@gov.in preferably in the form
af searchable PDF/OCR supported PDF and not in the form of lEage
PDF.

8- Listforfurther consideration an 07.02.2023.,. "

Copy ofthe rcferred order of Hon'ble NOT is enclosed atAnnexure-|.

2, Constitution of tbe Commiffce:
ln pursuant to the said order, Joint Committee has bren constituted comprising
different identified organizations. The dstails of the committee as under.

a. Smt. Deepa Arora, &egfonal fficer, UPPCB, Jhansi
b. Sh. Anil Kumar, SDM (Judicial), Latitpur
c. Sh. M. P. Gautam, DFO; lhansi
d. Dr. Satya" Sci-'E',Integued Regionat Ofrice (MoEF&CC), Luchtow
e.' Dr. Devendra K. Soni, Regiarwl Director, CPCB, Lucbtow ,

O. A. NO.725/2m2'Anurug Sharma Vs. SM/e $l!,P. & Anr.'
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Observations: -
Lalitpur Power Generation Co Ltd (3 x 660 MW), a subsidiary of Bajaj Group is located

in Lalitpur district (NearJhansi- U.P.) hereinafter referred as unit. It is a Supercritical Thermal

Power Plant of our country equipped with moderr technologies and advanced automatic

monitoring & control with high-efllciency ESP contncl to help the country reduce its carbon

footprint. The full capacity ofthe plant is 3X660 MW i.e., 1980 MW and works on supercritical

technology with high efficieney to consume less coal for the production of one unit of
electriciry. The dates of Commercial operation of respective units are Unit I : I st October 2015,

Unit 2: l4th October 2016 and Unit 3z Z3rdDecember 2016.

Coal is used as the fuel for production of power, ash generated as bottom ash and fly
ash. The unit has authorized to l\#sAshtech (lndia) Pvt. Ltd. for transportation of the fly ash

and bottom ash Anuexure-2. In ease of low demand of fly ashlbottom ash the ash is being

dumped in ash dykes. Unit has started to d-sposed sffthe bottom ash in low lying areas as well

as selling it to the local contractor for the embankment and road development activities after

due approvals form the local relevant agencies. Agreement of sell and transportation is

enclosed asAnnetcure-3. The transporter is using the bulker and railway racks for the shipment

of the fly ash to cement plant.

M/s Lalipur Power Generation Co. Limited has started dumping of bottom ash on the

low-lying areas with prior approvals form the locat administration I SPCB after the

characterization of the bottorn ash aod its impact on the soil as well as ground water quality.

The test reports are annexed as Annexarel for reference.

Consideringthe complaint raised by the complainantthe committee member visited the

area concerned on 19.01 .2A23 ta verify the factual status at village Mirchwara and village

Buregaon, post Buregaon, under the block Bar and Tahseel Mehrauni, Lalitpur. and discussed

the matter related to impact of air pollution on their health as well as on their cattle, with local

residents. List ofthe residents with their opinion are tabulated as under for reference. Following
information were collected from villagers of Mirchwara & Buregaon:
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Table: I Listof thc reidents with their opinion
s.N. Name of

village
Yillagers.' nrne/
Resident nemc &
oecupetion

Halth strtus of the
villagcrs / resident due to
TPP

Hslth,
stetus of
the
animals
duc to
TPP

Status of erop du-O

to TPP

I

Mirchwa
ra

Sri Ram Slo Sri
Kailash; Farmer

No side impacton health due
thE TPP

Less crop due ttl
seasonal variation this
verr

2. Sri. Jitendra V0
Ramrath Pal Singh
Farmer

No side impact on health due
the TPP

Cood crop

3. Smt" Radha W0
Gevasee'

No side impact on health due
the TPP

Good No change

4. Smt. Rageni 1V/0

Sri Rahul
Farmer

No side impacton health due
the TPP

Cood No change

J. Sri Raghvendra
Sinch S/0

\o side impacton health due
the ?PP

Cood Cood crop .
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Chandrabhan

6. Smt. Jyoti Raja
W0 SriRahul
Working in the
TPP

No side impact on health due
the TPP

Oood Cood crop

7. Sri. Asau. qe 70
year$ Sl0 Sri
Kunii-

No side impact on health due
theTP,P

Cood Cood corp

E.

Buregao
n

Sri. Rajaram
Coswami S/O Her
Covind &Br, 75
veers

No side impact on health due
the TPP

Cood No change

9. Sri Ram Sahai,
age, 46 years S/O

Chandan Lal

Ash spillage on road by TPP.
Ash dump by TPP in low
lvins area

No comments on corp
production

10. Sri Sandeep
Kataria

Ash spillage on rcad by TPP,
Ash dump by TPP in low
lvins ar€a

No comments shared on
crop production

H Sri Ram Nare*h
Raikwar. age 26
years S/0 Sri
Candu

The roadside drain was
damaged due to the factory
dumper being hit. Sri Ram
Naresh Raikwar want
repalrinc of damased drain.

No commsnts on Corp

Air Pollution (Ambient Air Quality & Flue gas emission):
The unit has installed the four online continuous ambient air quality monitoring station

at Admin Are4 Hostel Area, nusery section and coal handing plant for the monitoring of the

ambient air quality thought out the year. List of the CAAQM Station and concentration of
pollution are attached as Ann*ilre-L.
To ascertain the factual position ofthe complaint ambient air quality at two village at Buregaon

and Mirchwara has been got monitord by the joint committee during visit for 24 hr. The
present data collected by the unit which was monitored by CAAQMS at four locations also

compiled. The ambient air quality monitored by SPCB during visit was in order of 93.26 ppm

' and 82.95 ppm at Bur€gaon and Mirchwara respectively which is welt bdow the prescribe

standard. a

CAAQMS installed at Hostelarea, Nursery are4 admin block and Coal Handling Plant
(CHP) with minimum concentration of 46.87,35.5,41.45 and 38.63 ppm respectively and

maximum concentration87.99,73.99,90.95 and 89.68 ppm respectively. The concertation of
the PMl0 recorded by CAAQMS found well below the prescribe the limit of Ambient air
quality standard.

Further the UPPCB has got monitored the flue gas emission for the particulate matter

of two operational unit. The PM concentration in the flue gas was found in order of08.80 and

41.20 mg N/m3 from the unit I & ll respectively against the permissible limit of 50 mg N/m3.
The unit has also insalled the Online Continuous Emission Monitoring System (OCEMS) for
the monitoring of flue gas emission which is connected with the CPCB and UPPCB server
which also shows the oompliance status of the unit with prescribe. The data and Location of
online ambilent air quality monitoring station at M/s LPGCL Lalitpur is annexed as

Annexure&
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Impaet on Luman Health and cattle:
Regarding the health issues raised by the compliant joint committee has visited the referenced

village and interacted with the local resident. As such no significant issues regarding the health

have been intimated/shmed by the local villagers / resident during visit. This has been further
verified with the Primary Health Care Centre (PHC), they also endorsed that no Pneumococcal

Disease/ Health hazard reported due to impact of the air pollution in this area. Certificate
obtained from the PHC is annexed asAnnexure-7 for reference.

Impact on cattle:
Regarding the health issues raised by the compliant joint committee has visited the referenced
village and interacted with the local resident. As such no significant issues regarding the impact
on cattle heatth have been intimated/shared by the local villagers / resident during visit. This
has been further verified with the office of the Chief Veterinary Oflicer Lalipur. they also
endorsedthat no Health hazardreported on cattle due to impact of the air pollution in this area.

Certificaie obtained from the Chief Veterinary Officer Lalitpur is annexed as Annexure-| far
reference.

Impact on the Agriculture activity due to Air Pollution: -
ln this regard thejoint committee visited the village Mirchwara and Buregaon in district

Lalitpur UP and interacted with the villagers / farmer as well as discussed with Zila Krishi
Adhikari, Lalitpur, UP. It was told by the villagers of different age groups that as such no

conclusive panern observed by them since last five years about the damage / adverse impact
on the different uop being harvested by them. It was further verified with the District
Agriculture Officer, Lalipur, he also endoned that no complaint for the adverse impact on the
productivity of crops received by them. Endorsement received from District Agriculture
Officer annexed as Annexure-9.

Fty Ash utilizationlDumping: -
' M/s Lalitpur Power Generation Co. Limited has obtained total three CTE for disposal of fly

ash in low lying area and reclarnation of low lying area vide letter no 153971/UPPCBlJhansi
(UPPCBROyCTEILALITPURn022 dated 18.05.2022 with the validity of 06.05.2022 to
31.12.2026. The unit has total three ash dykes having area of 15,33,000 m3 for the disposal of
ash Annuure-|0. T\e dyke number thrce has completely filled with ash. Whereas other two
dykes arc still having capacity more than 50% of ash disposal. Attached as

M/s LPCCL is dumping the ash in specified permitted site to reclaim the agriculture
land as per CTE have been issued to thsm. List of the ash disposal site has been provided by
the firm is annexed as Annsure-II fsr reference. One of the sites i.e., Mirchwara'(sobaran
Singh village Mirchwara Khasra No 982 Mi area 0.607 Hectare). which has been used for
reclaiming the agricultural.land has been visited by the joint committee to verifu the facts. It
was found that the land has been rcclaimed and covering of the ash with soil cover was in
progress. (Photograph)

Apart from this the ash was also used for the making of roads near the plant area.. Unit
has also informed that they also senilirig their ash to eement industry to making cement ltom

. their ash. The fly ash also being used for making bricksl blockV tites in nearby area. The

O. A. NA. 725n022 "Anumg Sharma Vs. State af U.A & Anr.,

,',
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invoice regarding to disposal ofthe fly ash and authorization ofthe vendor is annexed as

Annexure-Z.
The unit has informed tha during the period of 01.04.2020 to 31.03.2021 and

01.44.2021 to 31.03.2022, total 17430?4.2 MT and 1885548.852 MT of ash utilized

respectively for cement manufacturing bricks making road making and dumping into the

lowlying area with cumulative utilization of 97.6 and 95.8 oZ respectively Annexure-L2. The
unit has also submitted the ash utilization certificate for the FY 2022-23 that unit hx 96.7Ys

utilized the ash. Declaration attached as Annsure-L|.
It seems regarding the legacy waste the unit is planning to disposed off in low lying

area as per the CTE they obtained. In case of low demand or no demand it is informed by the

representative ofthe unit that they are using their captive as disposal site.

The Utar Pradesh pollution control has renewed the Consolidated Consent and

Authorization (CCA) under section 25 of Water Act, 1974 and under section 2l of Air Act,
I98l to M/s LPCCL, after due inspection for verification ofthe compliances of environmental
norms. The verification ofthe complimce eondition carried out by the RO UPPCB Jhansi is

annexed as Annexure- I 4.

The compliance status of Environmental Clearance submitted by the project proponent for the

duration ofApril 2A22to Septernber2022 has been scrutinize by representative of MoEF&CC
and found all the conditions in oider as per the requirement. The copy of the six-monthly
compliance report is annexed asAnnuur*I5 for reference.

Recommendation(s); -

The industry needs to be directed to comply the followings:

l. M/s LPCCL must ensue the compliance of conditions mentioned in the Consent to

Esablish (CTE), Consolidatcd Consent and Authorization (CCA) issued to unit.

2, The unit should ensure the compliance of conditions stipulated in the Environmentat

Clearance. 't

3. The unit must get periodically monitor the ground water quality and soil characteristics

around dump yard for evaluation of impact and submit report to Regional0ffice SPCB

on quarterly basis.

4. The project propnent must take prsventive eare for control of fugitive emission, area

source emission and line source emission while hansporting and reclaiming the

agriculture land.

5. The project proponant must reclaim the land as per the conditions and area permitted

in their CTE.

6. The project proponent must comply with the notificatiom issued regarding the fly ash

utilization and submit report to Regional Office SrcB on quarterly basis.
,
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Photo Gallery: Latitpur Power Generation Company Limited (LPGCL)

O. A. NO.725/2022 "Anurag Sharma Vs. State ol l.t.P. & Anr."

Pic: 02 Enironmental Dato Dkplay at the gore of MA
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,,M,
SDM (Judicial),

Lalitpur

.ot'L'
Smt. Deepa Arora
RegionalOfficer,
.UPPCB. Jhansi

Dr. Devendra K. Soni
Regional Director.

CPCB. RD, Lucknow
(MoEF&CC).

Lucknow

OSTrelTAOETTRATE
L*$ptlR
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